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[Mr. Speaker] MR. SPEAKER : I will explsin it.
the Minister to answer it. Thereftre, he SHRI SAMAR GUHA: Please

* was grodenoughto writeto tlu sm
becavse it was an incident which has ha-
ppened very negr, The hen, Minister
| 't the infrrmation and was g-od enough

R Ehould sony. Cnterraprons May bs
ster should re nt rions
that you and I mmum wnd this
matter, but
reat way. That is the difficalty. (Interru-
phions).

SHRI JYOTIRMOY BOSU : The
‘Penp]e ore Lrying to run away from the
tri;: The people are running away
‘fu:lm country. Mr, Kamal Nath was
t}ylnstummy!nm:he eruntry.
r. Chawala was caught when he wes
ba-rdma the aircraft, Mr. Smgy was
away, What dr
pl]:::uy ?CIA huanr :henthmgs
weuld like
mberephedt Iwuidhkgmhnw
whether adeqmtc precautit n has been
taken to prevent those whe ere anti-
dem:cratic, anti social snd corrupt from
flecirg the country. I would like o have
a categorical statement on this 7

MR. SPEAKER : Yl!i, hthlmlnlh
» statement, T have no « ct:n.!mll
pe gled. Theref on,!would
is one p.iint before us.,

ot w1 wec foy  (ToE) o
WS AL, §W TEW ET TR
9% WTAR, W W7 wreeq walr o ¥
T " ?

mﬁ ofl:fa“:ﬁ%ekﬁu :?;' blefh:p.e -
e Wit ofwre e
Al (t W wrRW) @ W
w woff Wil @ ¥ g fode
wEw fis R agm ¥ * wqaf &
AT (Interruptions)
11'43 hours
RE. EXECUTION OF NAXALITE
GIRLS
SHRI SAMAR GUHA (Contai) :

s&.lh«:ﬁm ou & notice under rule
377and also for

Inmrdm-vuz‘m-m Agirl

they understand it in ldlﬁe- '

me.

MR. SPEAKER : No, please. I am
notpu-mlni.n‘yw. If you want to
raise

SHRI SAMAR GUHA : I am not
raising any question. (Interruptions).

MR.SPEAKER : Before you raise any
question. Please allow me to explain.

SHRI SAMAR GUHA : Tam raising
a very scnsitive issue. }

MR. SPEAKER : No please.

SHRI SAMAR GUHA : 1 beg of
You.

MR. SPEAKER : [ also begof you.
Kindly hear me first.

SHRI SAMAR GUHA : There are
certain things. (Interruptions).

A girl of 18 is going to be executed on
the 1 lk th July. . n; dm you a
mdu ttention,
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Naxalite women are to be hanged
on 16th or 18th or some .Anywlt,“l
to» read it in the Press, of us e
read it in the " This
morning @& notice comes to me.
1 quite agee; it is serious to me, to you
and to the whole House. But I will have to
examine it. The West Govern-

Minister went and saw them in theghaii:.
Interrup ) He is Iting the f
inister . The State Government has
totakea decision. A manor woman cannot
b2 hang:d in jail without the parmission
aad consent of the Chief Minister.

SHRI SAMAR GUHA : It is the
responzibility of the Home Ministry, We
want t know whether the punishment
caa bzcyn nated or not. ([ zrruptions)

ot wwA ww wae (gimar) o &
g @ Tgar g e forw awg wrw
Y G Y F AL F WA IITAT AT
¢, 36 @eg wax fagm 377 ¥ W
oY gar FaTar Wi, o w7 qE A
IAFT FqTH A F g arew gt

MR. SPEAKER : The Minister may
make or may not Thake; nobody can
-compel him.

st wewww wq @ feT wre
w77 ara § 7€ fw A wavr Frar ?

MR. SPEAKER : I have already tou-
ched that. I have slready said t a
Minister may or may not make a state-
ment ; nobody can compel him.

If the hon. Member has given it this
morning, then how can it come in todays
agenda ? Can a Minister or a Member tell
me that such a thing has ever happened
in this Parliament or anywhere else—
that a member gives notice and it is

ut on the a the very same day ?
ja‘he hon. mber has given it only
today....

SHRI JYOTIRMOY BOSU : To-
morrow is Sunday (Imterruptions).
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the Spesker Coatrol the House ? The
Prime Minister may be or somebody
aNgry. H:fn. bers may

for metorunthe
Ly are et s o B P o !
0l tomorrow,

The Home Mi.:?am also must be given
some notice under the rules even to
make a statement; he should be given at
least 24 hours’s notice; at least tele-
phone he has tocontact lheChi.efM’i’nister
and others. If the House has to be run,
ithastob:raproperly. IfThon. Members
help me, then I can run the House pro-
g:r y. Or elsc, the Speaker will simply
sitting, the hon. Members may say
whatever they like, the Speaker will
just sit and go away. The notices given
by Mr. Chandrappan, Mr. Saugata Roy
and others are before me; they have been
received today, I should be given time
to refer to the Minister. (Imterruptions).
I have mot mentioned all the names.
Maybe, some other have also gvien. Our
friend gave it straight to me. Therefore,
I know that. Some hon. Members may
hawve given in the office also. If the hon,
Me Ts expect me iton the aganda
the same day; I think, It will not be good
for the House. I amadvising, I am reques-

and [ am appealing to may friend,
that it will not be good.

gy ¥rw mf & | yEATg a1 g9
¥ fegrdt @ 1 1w fog F oo gw Y
wrwd & faq ardar swarg

SHRI SAMAR GUHA : I have only
to say that I expect you to be fuir to me,
Sir. It has been the practice in this House
during the last five years, whenevera
call-attention notice or a notice under
rule 77 is given. That prior information
is given to the Members concerned,
before the House starts, whether the
notice has been admitted or not. I have
not received that intimation, Thar is
the reason I was trying to draw vou
actention, not that I expected it today.
But it bas been the practice for the last
five years that whenever a notice under
37;» ven, information as to whether
it admitted by the Speaker or
not is communicated to the Member.
That has been the practice so far az my
knowledge goes.
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Member. Whether it has been.admitted
or not will be communicated by the
Secretariat in its routine wey.

SHR&SAMARI GUHAT : I am not
saying that I want a re today.

it ‘;m the convention of t‘iu,a House t%‘l:
whenever this kind of notice is given the
Member is informed whether it has been
admitted of Mot. .

MR. SPEAKER : I am agreeing with
you on that : Where is the point of differ-
ence between us ? Will you kindly sit
down ? I do agree with you but it cannot
be done within fifteen minutes. You
cannot say that you gave the notice at
10-30 and you sh get a reply by
10°45.

SHRI SAMAR GUHA : Please don't
be so unjust,Igave it beforeg-30.

MR. SPEAKER : M.ﬂn’ cut I came
only at about 10+ 30. Perhape the mistake
is mine. Normally I come between 10°00
and 10- 30. The moment T came I saw it,
but where is the time for the Secretariat
to find out whether it has been admitted
or not and then to communicateit ?

SHRI SAMAR GUHA : I oaly said
1 expected such information.

MR. SPEAKER : Well, give me time.
I will consider it and if it is not admitted
you will be informed that it has not been
admitted. A number of things are there :
let us proceed with the work now. I will
send it to the Home Minister and he
will contact the Government here on the
phone.  After all. the hm.in? is on the
18th, He must talk to them an find @ way
to save them. The House wants this,
we must negotiate with them, talk to
them, persuade them and so on. It may
be pssible to take it up on Mornday
or 'Fu.endx —1I don’t know, I will have
o fix v ti’myc time. It is my privilege to
fix up {Ee time but I will see that it is
not tao late. It is not going 10 be after
the ladies are hanged : Certainly not.

§HRT SAMAR GUHA : I am really
exercised over this matter : It is a
qp-inlon of the life of an eighteen-year-old
girl,

MR. SPEAKER : Tknow,lcan under=
stand you.

SHRI SAMAR GUHA : Unlesss there
is intervention the sentence will not be
commuted: the 18th July is th_e date line
Day when an 18 year-old girl will be
hanged :

SHRI DINBEN BHATTACHARYA
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ster, Chief Minister or even th
Home Minister here cando any thing.

MR. SPEAKER: It seems it i
%gb ou:e‘ Lhe Ch.li:u?ntd}nly to i'utlt‘ :ﬁ
ut so s ifferen
the Members tlu.-m:elva. S

IL.48 hrs.

DEMANDS FOR GRANTS 1977-78—Contd.

MINISTRY OF AGRICULTURE AND
IRRIGATION—Comtd.

MR. SPEAKER : We will now take
up the Demands of the Agriculture
inistry. We have already spent one-
and a half d1ys on this, I thought the
Minister could reply in the evening, but
now some Members have requested that
t.h:_nmzm,rbeq:tendzd. I have no
objection to extending it even by a full
d.a{, but I must warn you that if you want
this to be done, to that extent you will
be losing time oft some other Demand.
The Business Advisory Cemmittee hrd
fixed only 12 hours but, from 12 we have
gone to 1§ hours. If you are still
not uuion«i and if you want some more
time, I have no objection. But then,
the Min'ster cannot reply today : he will
have to reply on Monday morning. But
please bear in mind that you will lose
of the other Demands.
Already, you have lost some Demands.
The business Advisory Committec fixes
up the priority. Shipping perha = har
gone, Civil Aviation has also gone alrerdy
and Plenning may also go. For the
whole day today, we will discuss the
relating to the Ministry of
mﬂgﬂm and Irrigation and the
nister will reply on ¥ moming.
Ons more thing. May I 1 to the
hon. Members to allow new Members to
make moaiden speeches for five-ten
minutes. Let them have a chance in
this Demand with which every Member
is concerned in his village or town. There-
fore, if new Members who have
not spoken already, are given some time
in the Demand, it will be a maiden speech
for them. 1 would, therefore, appeal
to all the parties to  give time to the new
Members, five or ten minutes.
SHRI JYOTTRMOY BOSU (D
Harbour) : Mr. Speaker, Si_r,'.m

erroneous has on record. | Y
are’ aquiting acﬁ:;'m-ﬁn wtd:.o!



